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transferring him and that the 2nd respondent was posted
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The applicant is a member of the Indian Forest

'

Service. He hos filed this application guestioning the

order G.0.Rt.No.409, Energy, Forests, Znvironment, Science
‘ o

and Technology (For.II) ﬁegartment datad 20-5-1989 issued

by the first resPDndent transferring him frcom the nost of
Deputy Conservator of Forests, Rangérgddy district to

the post of Forest Utilisation Officer, Hyderabad. ile
étates that while he wes working as Divisional Forsst
Officer, Adilabad,he was transferved as D.F.0., Hyderabad
by an ofdgr dsted 2-4-1988, that even before the transfer
order could be impiemented, the order wass cancelled and
héhas postéd as Deputy Conservator of Ferests, Social

\ .

Forestry, Rangareddy, that after he has worked as suchfs -

just over one year, the impugned order was passed again

"

iﬁ his plaCe‘as Deputy Conservater of ?orests, Social
Ferestry, Rangare&dy'districtf He states that the post of.
Deputy Conservator of Forests i§ a promotional vost in

the State cadfe,anﬂ that;the second respondent# is only

an. Assistant Consérvat@r and should not have been posted
theretq. It is alleged that the transfer of‘the applicant

is premature, contrary to the oolicy of the State Govt,,
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to disturb an officer within three years or shortly
A ,

before retirement, that the applicant is due to retire

on 31-12-1989 and that his transfer is, therefore,

not in public interest, It_ié further alleged that the

. second respondent has put censiéérable prassure on the
Eigher officials of the department through the éoncerneé
.Minister and‘tﬁat the transfer of the 2nd resvondent

te the post occupied by the applicant is due to this
pressure despite his being neithe; eligible nor entitle§

te eccupy the post of Deputy Conservator of Feraests,

2. On behalf of the first Fespondent, a counter has
5een filed denying the variouslallegations méﬂe by the
applicant. It is stated that the applicant has, by the
impugned order, ‘been tfansferred froﬁ A State cadre pest
to an i.FTé. cadre post, The pest of Forest Utilisation
OfE;cer, Hyderabad is a cadre post,;it was occupied by
ene Shri Santekh Sinéh who was 'a cadre officer, that due
te transfer of the latter a cadre officer had to be

‘ who
posted thereto and the applicant/was occupying a non-
cadre pdst; wWAS p@steﬁ)as a cadre nost bad necessarily
to be filled by @ cadre officer., In regard to the
éontention that the 2nd respondent should not be pestad
to_a post to be filled by a Deputy Conservater of Ferests,}
it is stat2ad tn the counter that £here are 10 nests ef
Deputy Conservators of Ferests in the State cadre vacant,

that since no Denuty Conservator of Ferests are available

in the exigencies of service, it became necessary - te post
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Senior Asststant Conservators te these nests and that

the second respondent is one of such ten Assistant
Censervaters manning Deputy Censervators posts. The
allegation fhat the 2nd respondent brought about the
transfer of the applicant is denied agd ié}s stated that
no motives-or malafides can be attributed when the appli-~

cant has been transferred to a cadre post without change

of headguarters with least incenvenience to him,

3. We have heard Sri Krishna Reddy, learned counsel
for the aéplicant, Sri.Chandramouli, Standing Counsel
for tho l1st Respondent and Sri Parameshwara R-o fer

e et Pl .
Sri @glagepéia Raju, Senior Central Gevernment Standing
Connsel for the 3rd respondeht. Shri Krishna Re@dg)%uﬂa

, " oq o
did not press the édntention that the transfer of
: N

ar i allegakms s vagerd
RA-ASTrE ~dre-baotntar

Ference

fairly’

the applicant is motivated a

ey b-n\f\’ J;M(_b ™ ﬂmslpumsaf e opp Wemnd

e & The main nlea advanced by

Sri Krishna Reddy is that the applicant should not have
been disturbed just over a year after taking charge at

. ‘ bL'WQ ey o el $mn 7
Rangareddy district and that hdés = transferxed when

the applicant is due to retire within six months, is~oet
werfaaked, We are unable to agree with these contentions,
Transfer is a condition of service and on grounds of
administrative convenience it is always open te the

Geovernment te effect a transfer despite an officer not

comepleting 8 three years tenure in a particular pest.
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The réasons given for transferring the applicant viz.

that he being a cadre officer should be accommodated in

“a cadre post, is a valid reason. The fact that minimum

inconvenience is caused to the applicant since he is
being reteined at Hyderabad without change of headquarters
implies'thaf the transfer is néither motivated nor
malafide. It is not for the applicant to question the
competence or validity of the posting of the second
respondent to arpost to be manned by a Deputy Conservator

of Forests, It is only a state cadre officer who

could question such & posting if aggrieved. We find

nc merits in the contentions raised by the applicant.
The application 18 accordingly dismissed, but.without
costs; 'The interim orders issuved in M.A. 346/1989 stay-
ing tﬁe transfer of the applicant are vacated.

Shri Krishna Reddy represents ghat this order of the
Tribunal should not prevent the apélicant from making

; representation to Governmeﬁt seeking retenticon in

his preseht post, It.is.aiways open to an employee

to make suﬁh'representation,as he may wish to make,

to Government and no'orderé of the Tribunal are neces- ‘

sary or -called for in this regard,
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(D.Suryé Ra0) : (D.K.Chakravortyf
Member (J) Member (2)

Dated: 30th June, 1989,
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